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MINISTRY OF BAILWAYS
{Railway Board)
§ Moww Drellil, ilse 2B Febniary, 2005

G.5.R. 75.—In exescise of ilie powers conferred by section 136 of the Rallways Act, 1989 (24 ol 1989) the
Central Government hereby makes the following rules, namaly .—

PART-]
1 . Shon title, commengement and opplicotion—
{1} These rules may be called the Railway Servanis {Hours of Wark and Perfod of Rest) Rules, 2003,
{2) They shall come into force on the date of their publication in the OMcial Cazene,
{7} They shall apply only to thase rllway servanis to whom Chapter X1V of the Act applics.
2. Defnitlong —
In these rales, unless the context olherwise requires, —
{a) ‘Act' means the Railways Act, 1989 (24 of 1989);
() “full-night’ mieans the period between 10.00 p.m. and 6.00 am

{c} "long-on” means a period of duty over eight hoors [n the cage of "Inteagive” workers; over ten hours inthe
case of ‘continuous’ workers and over twelve hoars in the cnseo of “essentinlly intermittent® workers;

() ‘ordisry mieof puy’ Includes—

(1) pay as defined in rule 1203(F R.%) of the Indian Raitway Esiablishment Code volume-I1 (1990
Edition) and inclodes element of nenning allowance 1o the extent of 30 per cent of basic pay in the
case of running staff as defined [n Role 1507 of the aforesaid Code,

(it} Dearmess Allowance, Additlonal Dearness Allewance and Dearness Pay, i ooy, and
(i) Compensatory (City) Allowance,
(g} “Rajlway servants employed in confidential capacity” includes—
(I} Stenopraphers working either In a separate confidential cell or attuched to the ofTicess in

Administrative offices;

i) Cypher operators,

{1iiy Confidemial Assistants and Personal Assistanis; and

{iv) Any other milway servant who miy be so specified by the Head of the Rallway Adminisiration to
lurve been caploved in confidentinl capacity,

if} 'Regional Labour Commissioner” means an nﬂ'imn;q:nlmmu‘h:h by the Government of India in the
Ministry of lasbour by notification in the official garctie;

(@ "Roadside stution” means 3 statlon oller {un—
(1} animportani junction siation;
{if) a sintion will marshalling yard;
(iii} an Impnrt.r!.m tarmanal stakion;
{iv) 2 station from which trains are ordered a5 a regulir measure; xnd

iv) a stition where 2 separate goods office under a supervisory Goods Clerk, In the grade of Chicf
Goods Clerk or af higher rank sanctioned on the basis of workloed in that Goods Office has bean
provided :

Provided that the Head of the Rallway Administratlon or the autharity to whom he may delegale
thig power, may draw up o list of road-side stations keeping in view the sbove deflnition.

iy “roster” means 8 document whicl shiows the hours thal o rilbway servant is expecied o be on duly avery
day, the daily as well as wock!y rest and break between spells of duly in a day besides other necessary
partculars;

(i1 “runming swall™ means the sufl who are defined 10 be so in Rule 1507 of Indinn Railway Establishment
Code Volhune 11 (1990 Edition],

{}y *Beclon®™ menns o gection af the Aci;
(k) “short off" micans a period of rest which is—
(1) I the cpge of intengive workers \—
(A} less (hon 12 hours in o roster of six hoos daty, and
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MINISTRY OF RAILWAYS
(Raiway Bourd)

i Mow Delhi, ithe 28th Febmary, 2005

G.AR 75—In exercise of the powers conferred by section 136 of the Railways Act, 1989 (24 of 1989) the
Central Governmen hereby makes the following rles, namely —

PART-1
1. Shon itile, commencement and application—
(1) Theserules may becalled the Railway Servanis (Hours of Work and Period of Rest) Rulcs, 2005,
{2) They shall come into force on he date of their publication in (e Official Gazette
(7} They shall apply anly 1o those railway sarvams 1w whom Chapter XIV of the Act npplics
1. Definitions -—
In thess rules, unless the context otherwise requires,—
{7) 'Act' means the Railways Act, 1989 (24 of 1988),
() “Tull-night’ means the perdod between 10.00 p.m. and 6 00 2m

{c) 'long-on’ ineans a period of duty over eight hours in the case of "Intensive’ waorkers, over ten hours In the
case of “contimous” workers end over twelve hours in the case of “essentinlly intermitient” workers;

i) Cordinry nneof pay” includes—

{i) pay as defined in rule 1303(F.R.%) of the Indian Rallwoy Establishment Code volume-1l (19590
Edition) and includes element of running allowance to the extent of 30 per cent of basic pay in the
cie of running staff as defined In Rule 1507 of the aforesaid Code;

(it} Deamcss Allowance, Additonal Deamess Allowance ond Deamess Pay, (f any; and
{iii) Compensatory (City) Allowance,
(&) "Raflway sorvants employed in confidential capacity” ncludes—
(I} Stenographers warking either in a separale confideniial cell or atinched to the ofTicers in
Administrative affices;
(i) Cypher oporators;
(iii) Confidential Aseistanis and Fersonal Assistants; and
v Any ather milwny servant who miy be so specifted by the Head of the Rallway Adminisiration to
luive boen ommploved in canfidential capacity;

(f) 'Regional Lebour Commissioner’ means an officer appointed a8 such by the Government of India in the
Ministry of labour by notification in the officlal gazette,

{(g) "Roadside statlon’ medans a slution otler thin—
(i} aun important junction station;
(i) A station with marshalling vard,
(iii) on Imporiant lerminal siatien;
{iv} a station from which trains are ordered as a regular measure; and

iv) a station wheee a scparte goods office under a supervisory Goods Clerk, in the grode of Chicl
Goode Clerk or of higher rank sanctioned on the basls of worklooad in that Goods CHfice has been
provided :

Provided that the Head of the Railway Administration or the suthority to whom he may delegaie
this power, muy draw up o s of road-side stations keeping In view the above definition

(I} ‘roster’ means g documenl which shows the hours that o ralbvay sorvant is expecied to be on duly overy
day, the daily as well as weekly rest and break between spalls of duly in 5 day besides other necessary
particulars;

(I} ‘mmning stall” means the sl who are defined 1o be 2o in Rule 1507 of Indisn Railway Establishment
Code Volume. 11 {1590 Edition),
)} *Section” means n section of the Act;
ik} ‘shorl off' means a perlod of rest which fs—
(4 b ihe caseof lilensive warkers *—

(A) less than 12 hours i n rostor of 5ix lwow s duty, and
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(B) less than 14 howrs {n & mixed roster of 6 and B hoars duty
{il) in the case of confinuons worker-less (han 10 hours.
Chiy Amthe case of essentially intermitiont workers—|eig than B lonrs.

(b “split chny nansdoty i iwoor maonee spells will iniervening breaks each of hall or mere hour necessitiled
by exigencies of work and when the emnployes is free to Leave his place of duty, Intervals for rest and meals
shall not bo breaks for the purpose of spiit-duty;

im) “surtuinzd sitentlon” as used in sub-gectiondb), seoion 130 implies montal effon.

Explanation ¢ A Pointsmun wiaiting for ihe amval of a train after selting points is required to give sustainod
altention. Similarly & Station Master or an Assistant Station Master is generally required 1o pay sustained
aibtzmrendy Fropnnd P dvime g gives Tise clear too 1 hie Siiorein rear 000 et g Do arrives o apsain Trom
Ui tioe e e elewr 35 asked Tor to the time the Brock Sectlen abicod is cleored. Wherever clrcumsipuces
ety at lifTorenl treatiient, the period invalving susiabned nitention may be decided by (e Controlling Authosily
L ciesc of any doubl, the decision ol the Head of Uie Department shall be final

(n) All ether words sod cxpressions usad but not defiocd in these niles shall have the awcanings respectively
sesigned to them i the Indiin Rallway Establishmenit Code or the Ao,

PART—II
CLASSIFICATION QF EMPLOYMENT AND HOURS OF WORK

! Bugseribed authority 1o classify the smiplovingnl ol milway servanl—
(1} The power to declare the employment of milway servants as “intepsive’ or "assentially intermbtient” within
the memming of seatlan 130 shall vest in the Head of the Railway Administration -
Provided Lhat e Head ol the Railway Adminisirntion nusy, In his discretion, delegate the power veated in
him under this sub-nde to the Chiel Personnel Officer -

Provided further that during the period of emergency such as flood, accident, the power vested in the
cotpetent authority can be exercised by an offlcer nat below the rank of senlor scale
{2) A copy of cvery declaralion made by Use preseribed auihority under sub-rule (1) shall, o2 soon ns may be,
senl o Uie Regional Lobour Commissioner crveemed ned, in cese e declargiion is made by an officer other than the
Head of (e Ruilway Admmistration, io di head of e Rallway Administration or the Chief Pesonnel Officer, as the
wase may be.

| Appcils asmiing classification—

(1) Aty mailway servant aggrieved by the deslarition of classification made under rule 3 may, within ninety
thuvs from the dnte of snch declaration, prefer an appeal 10 the Regional Labowr Commissioner, who aficr scruliny of
refevant dociments or if considered necessary, afler a fresh job analysis, may order for a change in the classification

(2) Asty rafbway servant or Rallway Adminisimtion aggrieved by a decision of the Regional Labour Commissioner
may, before 1he expiry of ninety days from rhe date on which the decision of the Regicnal Labour Commissioner is
communicated t him, prefer an appeal to the Secrewury to the Gavermment of India In the Minisiry of Labour who will
dispose it of afer heartng the parties concemed
3 Bumervlmry sl —

(1) The Minlstry of Labour shall, by onder in writing, specify the railwiy servants of clrsses of Railway serviants
wha shall be treated pg sypervisory stafl under sub-cliuse (iv) of clause (¢) of Section 130 on the ground that the Rallway
sarvivil lolds s position of responsibility, is omploved on dutics mainly of 2 supervisory characier and Is, from the nature
of hiz work and position, comparativeiy free to adjust his hours of duty or work during such hours :

Provided thiat the ratlway servants who on the date of publication of trese rales wre Lreated as supesvisory stafl
under the rules shall continue 1o be treated as such until the ordess specifying (he rallway Servanis or clusscs of milway
servilnis as supgrvisory gialT is issued under this snb-nile,

(2} A copy of every such order issued under sub-nile (1) stul] be furnished 1o Uie Chiel Labour Comuuissioner
{Central), New Daihi

6. Excluded sigll
Thic foltowing ¢ategories of st af the Healih mid Medical Depurtment shatl be treated us *excinded” under
sub-clauselv) of Clausc(e) of Section 120, namely —

fa) Matrons,

(b} Sisters-in-charge;

ic) Midwives whe aro not posted on reguliar shift dutly in Roifwny Hospitals,
{d) Health Educttors and District Extension Educarar: (Male and Foraie),

s
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() Family Planning Fisld Workers (Male and Female),
(N Lady Health Visitors;
(g) Auxiliary Nurses-com-Midwives;
fhy Prajectionisis,
In addition 1o the ahove, the Ministry of Railways may by order in writing specify any other category of railway

etalT in any of the Departments of the Indisn Railways who shall be weated as "Exciuded” on the considerntion that such
stalT are available on call.

7, Criteria for defermining classification of 3

L | i LH A TVWILY STV RFTLE
(1) Continuous  All employments of Raflway servants except those excluded from the purview of the Hours of
Ermpeloymend Reguiations are assumed to be ‘Confinuons” Thersafier, an the basis of (actual jobanalvsis the employment

may b elasgified either as 'Intensive” or "ceseniinlly inlermiltent’, as the case may be.

(2) Intensive: The two imporant factors in declaring an employment as *latensive’ under Clause {d) of Section
130 of the At fre - —

(1y stremmoua netore of the work tending to cuuse mental or physical mrain; and

(i) Cantinoous applicstion to such work with litte or no periods of relaxation.

Explanation 1 : The tenm ‘continued concentration” in clause (d) of the Section 130 is intended to convey
that the sftention demended of the Rallway servant concerned fora patficular nature of job shonld be exclusive
nod to aliow any oller thought or idea (o enter the mind and mist be of such nafturs as to cause strin (physical
or mental or both) upon the Railway servan concemed as a resull of continuous application to such work over
certain period withoul reasonable peniods of respite, Thus, having regand to the entire period of duty and
nattre of wark, the prescribed auithonty shall, before dectanng any emplovment as “lntensive’, sallefy fscll
tsat theabove factors are present in the job concemed In olier words, the prescribed autharity shall consider

whether the job ks of such & character that it demands continued concentration without any reasonable periods

of relaxation,

Explanatios I} : Factor {it) shouid be considersd to have been satisfied where the periods of rest, Inaction or

relzxation do ot aggregals & hours or more in & cycle of 24 hours or one hour o more In g shift of 8 hours
{3) Essentially Intesmittent :

Tlie work of an employes i (0 be regarded as *essentially mtermittent” if his daily doty hours wehich
should be assumed to be twelve hours per day include— 4

() one period of inaction of not less than ong haur, or 1we such periods of ot less Uun half an hour each,
and

() various periods of Inaction including the period of ipaction specified in Clause (3) aggregating 30 per
cent or more, during which he 1s not generally called upon to display cither physical aclivities or sustained
aftention.

NOTE : In assessing the work-load of the *essentially interminent’ classification in accordance with sub-section (b) of
Section 130, periods of inaction of less than 5 minutes shall be ignored.

4. Elxation of hours of wark —

The hours of work ol a Railway servant as per roster [hutbnal‘tﬂ:rufmﬂin;nh:mﬂm lvours of work) may
‘b continugus o may nave shart interval Tor resy, orbredks due to edpenties of servite o deploymeni.

(13 Subject to the limit specified in section 132 and having regard to the requirements of the service and the
mtiere of work, the Hailway Adminisration shall fix the normal rostered hours of work for the various categorics of
railway servants in the manner indicated in these rules.

{2) The rostered hours of work of Railway scrvants shall consist of—

(i) standard hours of duty,

(i} additionsl hours 83 may be prescribed in the case of certain categories classificd as essentially
Intermittent; and :

(i) thme required to do prepamstory or complementury work or both for those who ure required to do such
work.

{3) The standard hours of duty for different classes of employment of Railway servants shall be as under .—

(a) Intensive e 42 hovrs & week;,
v Comiiougus .. 48 hours s week; and
{c) Essentially Intermitient e 48 hours 8 week;

§$4 gjos-5
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{4}(2) Railway scrvants having essentlally intermittent class of employment shall be called upan to work uﬁ?.r

rule 8(2)(ii) additional hours as indicated below —
{i} Gatemen "C’, Caretakers of Rest Houses n

pnd Reservoirs elc., Chowkidars and
Saloon Attendants

(i) Railway servants posted to work in 24 additional
Eskentially Intermittent employment gt hours per week
road-slde stations and provided with
resldentinl quariers within 0.5 Kmis. from
heir place of duty J

{ili} Rastol the employess postad to work in —12 dditlonal hours
Essentiafly Intermitient class of employment per week

(b) Such sdditiona] hours of work shall be rellecied in the duly rosters of the Rallway snrvaiis concemed.

{3) The time requited by varioos categories of s1afT 10 do preparatory or complementary work oc bath, which
includes the work of handing over and taking over charge, must necessarily be carried out outside the limits lald down
ior genernl working of an establishment, brunch or shift and shall be determined by means of job analysisof such work
inrespect of representative posts in respective citegories

(%) The time determined under sub-rule(3) shall be sdded 1o the standard hours of duty of the =tafl in all the
vprious slassificwtions subject w maxinmm lmi preseribed below —

(a) when employment is inlensive 3 hours & week;
(b) when emplovment is contimous & hours a week;
{2} when uwhym:mls essentially intermiiieni —
{1} Gatemen 'C°, Caretakers of Rest Houses and Reservoirs, Chowkidars, Saloon Aftendants and
those posted at road-side stations and provided with residential quarters within 300 metres from

their place of duty o 3hours & week,
(i)} Raileay servamis ofher than thaze mentioned in
sub-calusze (i) e 453 hsiers 8 week,

7 Tho tims required for prepsriory of complimentany wark by the nunging sialf’ ghal] e deamod i be
4 hours a week

NOTES: (i) Whero the time assessed for doing preparatory or complementary work is under 13 minutes per day, the
mme shall not be treated as duty and shall not be exhiblied in the roster.

(i} In the case of employmen of a ‘continuous’ nature, the lime assessed for doing “prepamtory or
complementary work between 15 minutes and less than 45 minutes per day should be treated as half an
hour's work and such time between 45 minutes and one hour per day should be treated as one hour's
weark

(ii) Inthe case of intensive and essentially intermittent categories of employment, such time assessed between
15 minates and 30 minutes per day shall be treated =5 haif an hour’s work.

{iv) Thetme assessed for the work mentionad in Note (ill) shall be reflected in the duty rosters of the concemod
railway servants,
(v} Tetal hours for prepamtory or complementary work or both shall be so fioced 10 ensare that the overall duty
hours do not exceed the limits prescribed for respective classification in Section 132 y
(8) Where Railway servants are required to perform split-duty, such duty shall be subject to the following
conditions, namely —
{7} The spelis of duty shall nol exceed {hree and the number of breaks shall be limited 1o two,
() In the case of an cmployment of "contimusus’ nature, the rallway scrvant whose place of residence is

beyond 1.6 kilometers from the place of duty, seven hours of spliv-duty shall be wreated as equivalent to
cight hours of normal duty. .

{(9) ‘While preparing rosters, ‘long on® or ‘short ofT" shall, accordingly, be avaided.

{10} Where, in accordance with the provisions of sub-gection (4) of Section 132 or sub-section (3} of Section
133 and in the circumstances mentioned therein, a Railway servant is called upon by an order of emption
made under Rule 9 below by the competent suthority to render duty beyond the hours of work fixed in accordance with
the foregoing sub-mles or beyond the hours prescribed in Sub-secti-. (1), (2) and (3) of the Section 132, it shall be the
duty of the Railway servant concemned to render such extra hioryssiduty.
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¥ Lower 1o mnke lemponiny excmpbion —

(1) Subject o thc proviooos of snb-section (43 of Secums 133 and of sub-scction (1) of Section (13, Head of
i Ballway Advinistration may by orderin wriifig ninke emporizy exempllon of iy Railway servant or class or Railway
sersit From the provikions of seb-section (1), (2} amd (3) of Seciion 132 md sub-sectlon (1) and (2) of Section 133
(2} The Houd of Rallway Admbnisirition wiay by arder by writlng delegne his powers unader sub-nile (1) 1o oy
aificer subordinate 1o him aud whom he may deom T exercise the powers
ﬂiﬂ-} A copy of every order of delegation made under sub-rule 12 shull be sent 1o the Regional Laboor Commissioner
concerm

10 Principle of averuing aid phvment of overime sllowunce—

(1) Where n Ruflway servant is reguired to render coom heurs of duty bevond the tostered hours fixed fn
dveurdancs with mie ¥ or beyand the lmits speeilfied far differang cligses of Haltway servant uistler zection 132, he slull
b i overilnie For such extra hours of work, subjest fo the prinziple of averagliog 26 specificd in sub-rule (2)

i2) Averging shall be donc by avernging of the laurs of work aver the avemnying petiods as specifiod in Scction
172 which hns been adopted (o provide n reasonable measure of clasticity a5 cssentinl in railwny working for certain
cladses of Fallvway sonvants iood i shall apply ig—

(1) munning suff,

(i) operating stafl,
(Y ahif) workers, ood
(v} thoseother Ruiiway servanis wihose work is connected with the work of nay of the cimegones of Railtway
servaniy mentloned in clanse (i), () and (460}

Sultject 1o the provisions contalned ln sub-section (4) of Section 132, payment of overtime for excess hours of
wirk ghall be made ag under ——

{i} For the excess Liours of work rendered by 4 Railway servant botween the Iimiis f preacribed rostered
hours of work and the hours presenbed In Section £32, doning the relovant averaging period. poyment
shall be pade ol 1 %5 Umes (i cidiise rade of pay. and

i1} For e excess hours of wark renderod beyvoid (he [ mits preseribved in Section 132, payment shall be muede
o gwa thnes the ordinery nile of pay

(4) Tho howrly raro of gvenime sholl be warked out an 1he basiz of rostered hours over the relevint averaging

priod ng siiader -—

{iy Hourly nie ol Period of sverpging = 10 of monthiy
Pay (or stafl Mo, of rosicred hours ordinry mig of
governad by of work in the averaging Py
Averaping Prin- period
ciple}

(i) Howly raieof pay I w 1/30 of monthly
[ for thoke noi Mo, of dailly rogiered oty role of
govemed by hairs of work Py
Averaging Prin-
siple

L1, Besister ol exten hours of work —

The parculars of all extra hours of wock dove by a Rallway servant beyond the prescribed rostered hours of
dity shaill be recorded in a reglster 1o be maintained in Form "A" uppended 1o these nilés by tie officer suthorised In
this behall by the Head of the Balberay Administration,

12, Periodical Resi —
(11 Railwoy seramt whose employment is bicnsive or Contlmons shall be grinied, cvery week commenclig
i o Sunday, rost of not less than thirty consecutlyve hours and Lhese whose emplovment is Essentinlly
Intermitieni, shall be gmnied rost of not less than pwenty four consositive bours ineluding a Tull night.

(2} ¥oRaifway Scrvam classified as Infensive, Continsous or Esseutinlly Intermitienl shall bs called on duty
imbess oog has had o rest of not less than 12,10,8 consecutive hewrs respestively afler completon of the
previods war of duly, Suchresisholl be ghven as for ps possile hrough the employment of rest glvers and
ihe resi givers so provided shall be separate for Continvous and Essentially Intesmittent categories

(At Locomotive or traffic running stall shall be gravied, each mantli o rest of atl=ast Mve periods of not less
i iwemvslwo eonseosilive hours cocl, oF o rest of aiieag Toir perindsof nod bess shaus Thiny consecilive
fenits otk bichuading & full maght Thie benrs al werk for this purpoce slidl) be caleulated ot “signing
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(4 The locomotive and offie funning stai® shull oot nomally be away from headgnorters for more thun
ez dr Totif daye il i sirateh ani the perdedie rest for such sl st be given M herdinnmiers. Rest ot
= bencdepmunters sliall iwhways include o night in hed, mmd as for s posgitle be onde in every ten days.
£5)  Staff pa duly In muning tains, other than locomative and isafTie rnning siafT such as Travelling Pay
Clerks and Catering Siaflfwinched o Restaneun Cars shall b gven periadic rest on the scale and in the
riuiner ot dowe for the legemotive and tmific monming stafT Some pontien of the poriodic rest may,
hewwever, be given uway Trom Ui beudguarters luving rogand (o theie leygah of inpz
) The working hours and periodic rest of maring siaff, oilier than those who ure governed by the Fuclories
At shnll e reguinted in the same mmmner 48 Mose of nmning staff
(7} In accordance with slause ({1} of sub-zection (2) of Scction 130 af the Acgl, 1he Head of the Rallway
Adminisiration may, with e prior approval of le Mindsuy of Rnilways, specily (. cuegories ol milway
servunts fo wham the perods of rest on scalés less than thoge laid dowy under sub-zection (1) of the sid

; segtion cun be prescribsed.
1% Compengatory perlods of resi—

Ko mailway servaiil i respest of whon an exenpiion has béen mide under rele 9 shiall be required to work for
gre than fonrtegn days wilthoul & pedod of resl and sholl be provided with compensniary rest within this period

PART-IM

AUTHORITIES TO ENSURE PROPER IMPLEMENTATION OF THE FROVISIONS OF CHAPTER X1V OF THE
ACT AND THESE RULES
14 Appointment of Supefvigon-—
The supervisors of Radway labiner shiall be appolied by the Ministry of Labour. The manuer of their appolnitient
il ke ehucational qualtficitions ¢ic., prescribed lor the purpose will be us leid down by the Ministry of Lubour Mrom
T o e
I'5 Displayof mbcs
Every Rullwoy Administmatlon sl display in a conspicuous plicoe—
toy where the rilway servants work, nolices speeilving the clissification ol employment of railway servants,
il diratian of thelr hors of amplosmead, their period of rest and Tosters; and
(b1 o cach station or other establishment, o copy of Chapter XTV of the Act and these rules in English, Hindl
and in loenl binguage
e Al Relisnj—

Every Railway Adininistration shall send esch finnecial yenr o retum in Form 'B° appended to Uiese rules, 5o o5
lo reach e Regional Lobeur Commissioner not later tun the | Sih day of May following the cnd of the Minancial year 1o
which it relates,

PART-IV
RESIDUARY POWERS

17 Pow kg e

(1 Motwithstanding myihing provided i thege Ruoles, whore, in the interest of elficlent working of the
Fanilways, there nro certnin conditions of special e necessitding an [mmedinte medilicalion of any
condifions Lt dowe under these niles w sull Iocal eondiions, such modifieat lons which e net hcosnslsivid
with uny provisions of Chapter XIV of the Act, may be efected with priar approval of te Ministry of
Railways.

(2) A copy al coch such modification shall be scat 1o the Repional Lobour Commissioner concemed

(4 Wony Retbway Borvent is sdversely affecied by dny such modificalion mide niader sub-rule (17, he niay
prefer an appeal belore the expiry of Y0 days from thie dnie of effectlng such modification e e Ministry
of Rallwavs whose ﬂcr:iﬂ::n thieroan chall ke final '

PART-V
EEPEAL AND SANVING

1K The Railway scrvanis (Hours of Employment) Rutes, |90 aud any ordess issucd (hercinder In so fiir 35 they
are inconsistent with these riles, are hereby repealed, provided thae

(1] such repeat ghall nar affect e previvus opamtion af the suld miles or any eoders made or anvihing done
ar any belion lken thereunder,

(21 " nothing in these rules shall be constiued us depriving soy person (o whom these rules opply, of my right of
sppazd whiieh lad scenagd in e pidec ihe miles or grders D force belors the commiencainend of icse miles


http://il.iv
http://iili.il

Foram || —avE 3] — M W A - W 5 20050 14, 1926 in
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[}

anigppeal pending at e commentomem of these i agaims e order mode hefnre such commencement
slyl! bre coneblered wned andors Tieroen shioll B2 suidle by aecordanes with licse mics as i sech orders were
iiiacke and iha appeals were prefemed bnder iheso milcg,
s from the conungncement of these miles any appeal-or applicstion for review ngalnst any orders made
hefore such cammenccmaonil, Ahall be proferred or snade (nder thiese mlss as if fuch ordors were made
nneder these mles

[File No. E(LLJ2MMIHERM|

VN, MATHUR, Secy Railway Board

Youtante — TheHallway Sc:.wm.tﬂinmurEmphymmn Fulex, 1901 were poblished vide G 8 R 40 dated 6-1-1961

and pinepded vide .51, 430 dated 16-3.77

FORM A’
iSee Rule 11)

REGISTER OF EXTRA HOURS OF WORK—REGISTER PRESCRIBED UNDER RULE 11 OF RAILWAY

SERVANTS (ROURS OF WORK AND PERIOD OF REST) RULES, 2004

Biatlnn - =
Divichim

5 No. Maonih Name nod Designution Classification Hale  Rostered Actual Extra

And Fitlier's Intensive of Irimirs hoiirs Hours

duie fane Contingons Py Worked

overtime Esseriilally

worked Intermittent From To From To

(1 (2] ()} =) (5} (i} in [t.3] (9}
Heason  Compulsory rest Number of Reasans for Signature ol Amountef Remmrks
lor pranied haurs for Eraniing subgrdinale  overiune piaid
working which over- lEmpaGrary incharge and datc of
C¥iTR imepayshie  exempiion Eronling PaymEnL
liours umngder sectlon exemplion
132041 o unrlzr males
Cate From To 133
i) (1) (123 (1) {14 (%) (16}
FORM *B'
{See Ride 16)
ANNUAL RETURN FOR THE YEAR ENDING 3lst MARCH i
Intensive Continuous
SMe, MNameof Total No of Aoy séaff Other than
Railwny Raibway Ry siuil
FEVATLE
employed Mo Peroent i Perceni Ma. Percent

i1} i (n {4} i5) i (7} iy )

---IS..



file:///hnll

sl 3 Jux"'ﬁ. - N
sgPeb533 -
# L
2T THE GAZEITE OF INDIA : MARCH 5, 2005/PHALGUNA 14, 1926 [Pant UI—8ar (1))
Essentially Exchuded
Intermilient Sapery by Emplaved I Chhers
ensd g ential
e rth=
i, Percenn Mo Pereein o Parcen Pir Percend Reomatks
(10 ] {12} (13 (14} (L) {163 {17} (18]
P'hike Signuturo of Head/ I ncharge
Dhite | Railway Administmtion
T (SEAL)

The Regiondl Labour Commissioner (Centrnl)

..I ﬁ_
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